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Dr. V. K. B. V. Rao: So far, we have
no specific information as to how the
exports have been affected Obviously
the freight charges on exports have
gone up, but whether 1t has any effect
of either cancellation of contracts or
reduction 1n the quantity exported, it
1s too early to say anything

Shri Tenneti Viswanatham: With
reference to the hon Food Mister's
answer that i1t 1s not the Egyptian
Government that has stopped our ships,
I would like to ask whether he is
aware that Gen Nasser has said that
as long as the Israeli troops are there,
he 18 not gomng to release these ships;
he has not advanced any mechanical
difficulties

Shri Jagjiwan Ram: I have my-
self said that so long as the Israeh
forces are on the banks of the Suez
Canal 1t 13 not free from danger to
pass any ship
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(v) =fr g, ot ww o afe aff,

NIWATARRTOTO§ ?

The Deputy Minister in the Ministry
;::L"’ (Skri D, R. Chavan): (a), No,

(b) Yes, Sir

(c) and (d) In the open session of
the 15th All India Akali Conference
held at Karnal on 8th December, 1983
a resolution was passed (copy of
which was forwarded to the Govern-
ment by the Secretary, Shiromani
Akali Dal, Amritsar) urging the
Government to amend the Hindu
Succession Act, 1958 1n such a way as
to provide a right of succession to the
daughters-in-laws along with sons of
the deceased intestate The ground
given therem 1s this that the present
provision m the Hindu Succession Act
will result in the greatest fragmenta-
tion of agricultural property and create
l-will and family feuds between
brothers and sisters

The President, All India Agricul~
turists Federation, New Delhs, All India
Janta Sewak Sama), Rohtak, Bharatya
Jan Sangh, Punjab, Jullundur and
Tenants of village Chachrari, Distiict
Ludhiana have also represented that
daughters should inher;t from the pro-
perty of their fathers-in-lawslhus-
bands and not from the property of
thewr fathers and have suggested the
amendment of the Hindu Succession
Act, 1956 on the ground that the Act
does not swt the agricultural and niral
economy of the country

The Government do not propose to
make any amendment in the law (the
Hindu Succession Act, 1958) for this
purpose, because in the first place,
except the representations referr¢d to
ahove received from Punjab and
Dclhi no representation has been re-
cesved from any other part or region
of the country, from any organization
or association In the second place,
this shows that the people of the
country to whom the Act applies have
accepted the provisions of the Act. In
the third place, the daughter's right
was recognised by Parliament affer
very carefild consideration of the
matter for years. The Government do
not think it proper to reverse this de-
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cision after so many years: that will,
in the opinion of the Government, be
a retrograde step.
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Shri D, R. Chavan: No, Sir.
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Shri D. R. Chavan: The matter is
under consideration to have a common
code for all the communities. But
there are certain difficulties coming in

the way, and, therefore, it has not
been possible to have it.

Further, the question why it has not
been made applicable to other com-
munifies does not arise out of the
main question.
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Shri D. R. Chavam: That informa-
tion has not been collected, nor is it
available,
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Mr. Speaker: He has only made

some statement; he has not put any
question,
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Mr. Speaker: He is expressing his
But this is the Questiowr

.....
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st wooow s : Wi afx @
gew ® At faq o fir faag
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The Minister of Food and Agricul-
ture (Shri Jagjivan Ram): The lon

Member 1s only arguing the case and
not putting any question

«t werT WOl : FqT 49 AIY
# aeft g 7o fawre &3 s &
€T R EG THT I ?

Shri D. R, Chavan: No, Sir

Shrimati Lakshmikanthamma: Fol-
lowing the same line of argument,
why should the son not get the right
to the property of his father-in-law?
I would like to know from the hon
Minister whether there has been a lot
of intriguing and because the women
are still uneducated and ignorant the
brothers exploit them and do not give
equal share of property to their si-ters,
and if so, what steps Government pro-
pose to take to see that justice 1s done
to the women and whether any com-
mttee 1s going to be set up for this
purpose?

WY T d9E qrET e AERY,
i & T I & W fr
ey & fav waw fafaw Foga
P 20 A nfum &Y T 7 T
wgng f5 @ fom & "
A BT ¥ FIX IS STE AT
wq7 afcomsy fawat & st mae W
T eI N TR F A i
et # fis oY aaw @ 9w o w7 welt
TERY QY AT ?

Shri D. R. Chavan: So far as a com-

mon code applicable to all the com-
munities 18 concerned, a number of
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steps have been taken But there are
cet;am difficuities, as I have juat now
sal .

Shri Bal Raj Madihok: We want to
know what those difficulties sre?

Shri B. R, Chavan: He may table a
separate question on that, because that
does not arise out of the man gues-
tion

Shri Bal Raj Madhok: He say3 that
there are certain difficulties He must
tell us what those difficulties are

Shri D. BR. Chavan: There are a num-
ber of difficulties which are coming 1n
the way Opposition 1s coming

Shr: 1. B. Kripalani® Why should he
not be frank and say that some com-
munities stand against such a thing?

Shri D. R, Chavan: The difficulties
are that certain commumties to whom
the common code has to be made apph-
cable

Shri Bal Raj Madhok: They are not
doing 1t because they want to have the
Mushim votes

S8hri Kanwar Lal Gupta. Is this their
secularism?

Shri Bal Raj Madhok That 1s their
secularism?

Shr1 D. R. Chavan: I may be allowed
to complete my reply

For a common code, the mntiative
has got to come from the community
concerned After all, it 1s a demo-
crary and we cannot force upon ome-
bhody what you and I lhike

it T FE TN : OST WA,
frrg fga e da @Y s arfis
*T F2W IO A § ? 20 F wfaww
AN g @ w1 adfY waEl #
fere qare wmrr aATR & forg war ey
foraT Tat, 9% § ATAAT wTEAT §, 39
wr oy wawr f o )

Mr. Speaker: He has already re-
plied to the question,
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Siri D, R. Chavan: I have already
replied to the question,

wt aR Jex q7Y . F¥AT NG g0
@ ften T
Shri J. B, Kripalani; The system of
pulygamy was bad for the Hindus
Ale not the Muslim ladies also our
sisters?” Would they also not hike to
have monogamy® Why not leave this
question not to Mushim men but to
Mushm women to decide?

Mr. Speaker: Is it a suggestion for
action

The Minister of Law (Shri Govinda
Meneon): That 1s a good suggestion.

Shti J. B. Kripalani: Why do they
not leave 1t to the Mushm women?

Mr. Speaker: It 1s a suggestion for
action

8hri J. B Kripalani* Why should
they not take the opmion of the
‘Mushm ladies? After all, polygamy 1s
8 handicap to our sisters It 1s not a
handicap to the man, 1t 1s a handicap
to the woman

An hon, Member; According to him

Shn J. B Kripalam; Unless g man
fas an educated wife, he cannot afford
to have a few more wives Why do
Government not take any steps to
ascertain the opimion of the Mushm
ladies 1n this respect?

Shri Govinda Menon: That 18 a Food
suggestion to be kept 1n mind
=Y W s arew T wT I
&7 AT T A o

ot Sy w awt . o7 ¥ 77 aefray
w137 & foamiy € amawe 7 fgewn
W AT FMT 7 § aW A FwT qry
o ¥ IR ol & A o
N g e garh ofid -9 v xw
T ¥ QW ST 9T L MEL T
Y wir wit & o o 2nd
g ...
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Mr. §peaker: He 13 argung the case.
There 1s no question,

sl s wy ;e fafw
wolt 7 wwarit i a3 tioree, aifaarr,
wife fafew § & qaem vkl

%Y foremT &% feam mar § sonT gw ¥R

T AR W oAy T W ST Wy

3 ?

Shri Goviada Memen: As regards
the enactment of a common code re-
garding succession, marriage etc for
all the communities 1n India as eon-
templated in the Constitution, seme
steps and inquiries were made one or
two years ago and the mattet has not
been closed Opimion was sought to
be taken from the communities who
will be affected, the opinion invariably
even from members of Parliament be-
longing to the concerned communities
was agamst the introduction of a
common code for all the communities
n India

Shri J. B. Knpalani: Are Muslim
women a commumty or not?

Shri Govinda Menon; Acharya
Kripalani suggested that so far as
polygamy 1s concerned, 1t is the
opinion of the women that should be
taken

Shri Hem Barua: Why this
partiahty?
Mr, Speaker: That s Acharya
Kripalani’s suggestion, not the Law
Minister’s

Shri Govimda Menon, No such
attempt has been made to ascertamn the
opinion of the ladies only

Shri J B. Kripalani: Will he make
an attempt?

Shri Govinda Menen: Regard being
had to the interest the House 1s show-
ing 1n the matter, further attempts
will be made

sft xR froareion a pomnt or order.
RO spweqrang ¥ ag § e an st o
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¥ st o fadw frad arer 37

Mr. Speaker: That 15 a good idea
What Pakistan and Egypt has done,
are we prepared to do?

Shri Govinda Menon: That will be
considered

Allotment of Foodgrains to States
following the West Asiam Crisis

+

*1057 Shri P. C. Adichan:
Shri Vasudevan Nair;:
Shri C. Janardhanan,
Shri Onkar Lal Berwa:
Shri R. Barua:
Shri D. N. Patodia:
Shri 8. Kundu:
Shn J. Ahmed:
Dr. Surya Prakash Puri:
Shri Baidhar Behera:
Shri Samar Guha
Shri Ram Charan
Shn M. C. Majhi:
Shri Sradbakar Supaiar:
Shri M. L. Sondhi:
Shri Rabi Ray:
Shri Kameshwar Singh:
Shri D. C. Sharma:
Shri K. P. Singh Deo:
Shri Nihal Singh:
Shri D. N. Deb:
Shri Sheopujan Shastri;

.o

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether Government have con-
suited the State Governments and
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come to a final decision about the allot-
ment of foodgraina to States following
the West Asian crisis; and

(b) if so, the allotments for the
various States?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasshib Shinde);: (a) The Chief
Ministers of the States were duly
apprised that due to the closure of
the Suez Canal, arrivals of foodgrains
will be considerably delayed and sup-
plies will be smaller There was no
time to formally consult all the State
Governments before deciding the
quantities that could be supphied to
the various States during the mcnth.

(b) The allotments that wera ori-
ginallv. made and the revisions that
became necessary after the closure of
the Suez Canal during the month of
June are indicated 1n the statement
laxd on the Table of the llouse.
[Placed in Ltbrary. See No Lt-976f
67

o afem a1 wdr @Ry gg
TEem FY FU WA {5 dew anfeny
& foro g7 st & fpaar staw @
AY qArt & 9N § G T ?

Shri Kanwar Lal Gupta: He should
reply to the question 1n Hindi

Mr. Speaker: I cannot compel any
Member It 1s the choice of the indi-
vidual Member.

Shri Kanwar Lal Gupta: It 15 g re-
quest through you to him

ot wwwtew R dw F
62,000 T TS WHAT 74T |

Shri R. Barua: Assam’s quota of
wheat was reduced from 30,000 tonnes
per month to 5,000 tonnes pgr month.
Out of that alsg, in May and june the
full quota was not gives What is the
position at the present moment?

Shri Annasahid Shisde: Now, we
have allotted 15,000 tonnes to Assam.
Of course, there are floods and other





